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ltem No. 2

Strate vs. Amur Goel

FIR No 317/20
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Earlier all the matters were adjourned en-bloc pursuant to the directions

passed by the Hon'ble High Court of Delhi from time fo time amid lock-down.
Now, vide office order no. 26/DHC/2020 dated 30072020, District (ourts
have been directed to take up all the cases hsted before them through
videoconferencing except the cases wherein evidence is to be recorded.

19.08.2020
Present: Learned APP for the State through V/C
None for the accused
Shri Kushal Dahiva. leamed legal aid counsel through V/C

Court is convened from residence office throuph V:C (CISCO WEREA).

Heard. File perused.
Perusal of the file reveals that vide last order, B"Ws were directed to be 1ssued
against the accuse
fresh B/Ws in terms of previous order be issued to secure the presence ol accused
on the next date of hearing. Notice be also issued to his surcty and complainant lor

d. however, same could not be issued due to lock-down. Lel

the next date of heraing, \

Put up on 11.12.2020 for turther proceedings.

(Babita Puniva)
MM-06, West District
Tis Hazari Court, Delhi



ltem No. O

State vs. Rohan o Chhotu

Earlier all the matters were adjourncd en-bloc pursuant to the directions
passed by the Hon’ble High Court of Delhi from time to time and lod k-dowmn.
Now, vide officey order no. 26/DHC/2020 dated 20072020, Ihstrict Courts
have been directed to take up all the cases listed before them through
vidleoconferencing except the cases wherein evidence is to be recorded

19.08.2020
Present: Learned APP for the State through V/C

Shri Kushal Dahiya, learned legal aid counsel through V/C

None for the accused (as per the report of Jail Superintendent. accused s

on bail)

Court is convened from residence office throuph V/C (CISCO WEBEXN).

Heard. File perused.
sinantowner ol stolen

L.et court notice be issued to the accused and the comp
property for the next date of hearing to explore the possibility of settlement, if any

Put up on 01.09.2020 before pre Jok-Adalar.

10 to also join the proceedings on the next date of hearing.
(Babita Puniya)
MM-06, West District
Tis Hazari Court, Delhi
19.08. "[l"l:—
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e No. 3

Vikas Kunar vs. SHO

the dircctions

I ||ur.~.||.-mi o
o n.

all the matlers were adjonrned cn-b
ponidd Tock-

of Dellid from thine o time
WL07.20120, Pistrict Courts

through

Farlicr
passed by the Hon hle High € ourt
Now, vide office arder no. 2/ DHC2020 dated
have hbeen divected 1o tahe up all the cases listed before them

videoconlereneing exeept the cases wherein evidenee is to be recorded.

19.08.2020

Present: Shri V. K Jha, leamed counsel for the complanant through V/(

vened throueh V/CCISCO IWEREN) from residence office.

Court is con

Heard. File perused.
At request of learned counsel for the complainant, put up ofl 11.09.2020 for

arguments on the application filed under section 156(3) Cr.P.C.
]

10 to also join the procecdings on the next date of hearing.

( Babita Puniya)
MN-06, West [strict
Tis Hazarn Court, Delhi
19.08.20)20

qﬂ\tﬂ  ; " r..-:.l
E-"FBI'T;. Lo ._11‘_ r
M! Ir._'_____._H g
. WY o
r-li'|'- L R ;-.".'I' r
BRI oomar e e -
pepet e, T
H‘fr ..'n.-l"'.-; o 1 '1 £ -.-I-...
L s Vi3
l,l.. ':*-;‘r's:’ R.ﬂ ; s ey T
g e T JT:.‘: & Wk B
1l A L



ltem No. |3

Srate vs. Kundan

FIR®

Earlier all the matters were adjourned en-bloc pursuant to the direchions

passed by the Hon'ble High Court of Delli from time to time amupd Toch-down,
Now, vide office order no. 26/DHC2020 dated 3007 2020, Distrct Conrts
have been dirceted to take up all the cases listed before them

videoconferencing except the cases wherein evidence 18 to be recorded.

throueh

19.08.2020

Present: Learmed APP for the State through V/C
None for accused (stated to be in J/C in some other cuse)
Shri Kushal Dahiya, leamed legal aid counsel through V/(

Court is convened from residence office throush V/C (CISCO WEBEN).

Heard. File perused.

Perusal of the file reveals that matter is at the stage of PE. Accordin; ely, mattes
stands adjourned in view of the office order issued by the Hon'ble High Coun of

Delhi.
Putup on 11.12.2020 for PE.

P/Ws of accused be also issued for next date of hearing with endorsement that he i«
on bail in this case. .'] |

(Babita Pimiva)
MM-06. West District
Tis Hazari Count. Delhi
190852020
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[tem No. 17

FIR No. 484 2018

pursuant fo the dhirections

Earlier all the matters were adjourned en-blo¢
amil loch-down.

passed by the Hon'ble High Court of Dellin from time to time an
Now, vide officer order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed 1o take up all the cases listed before them through
videoconferencing except the cases whervin evidence is 1o be recorded.

e
1§,08.2020
Present: Leamed APP for the State through V/C
Shri Kushal Dahiya, leamed legal sid counsel through V/C
None for the accused
Court is convened from residence office through V/C (C15C0 WEBEX).

File perused. Perusal of the file reveals that matter is at the stape ol prdsecution
evidence. Therefore, matter stands adjourned in view ol the office order ydsucd by
the Hon'ble Court of Delhi. !

Put up on 11.12.2020 for PE.

(Babita Puniva)
MM-06, West District
Tis Hazan Cournt, Delhi
19.08.20020
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FIR No. 1912012
PS: Muidla

Bail application

Earlier all the matters were adjourned en-bloe pursuant fo the directions
passed by the Hon’ble High Court of Delhi from time to time amid lock-down,
Now, vide officer order no. 26/DHC/2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing cexcept the cases wherein evidence is to be recorded,

19.08.2020

Present: Learned APP for the State through V/C

Shri Deepak Rikhari, learned counsel for the accused/applicant through
V/C

10/81 Udai Singh, PS Mundka through V/C

Court is convened through V/C (CISCO WEBEX) from residence office.

It is stated by the 1O that he has not received the copy of bail application.

Heard.

is di ail application to the 10 toda
ﬁ::{fr‘l {:}(1]1-83;ESz]-iaﬂl,riEZi;EesrTﬁ%yt:::wﬁ(lf liﬁcoi:ply wﬁirih advance copy to lhz
opposite party.
Court notice be issued to the complainant to join the proceedings. Notice be served
through the 1O.

Jail Superintendent is also directed to produce the accused through V/C at 10:00
ail Su

d.111.

ts on the bail application.
| 0 at 10:00 a.m., for argumen
Put up on 20.08.202

(Babita Puniya)

MM-06, West District~"

Tis Hazari Court, Delhi
19.08.2020
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[tem No. |5
State vs, Sameer (a Arjun eirc

FIK No 254
S

Earlicr all the matters were adjourned en-hloe pursuant to the directions
passed |l;||.' the Hon'ble High Court of Delhi from time to time ad lock L IRLNT
Now, vide office order no. 26/DTC2020 dated 300720200 Distrint € onrts
have been directed 1o take up all the cases listed before them theough
Videoconferencing except the cases wherein evidence is to be recordod.

19.08.2020
I'resent: Learned APP for the State through V/C

None for accused

—

Shri Kushal Dahiva, leamed legal aid counsel through V/C

Court is convened from residence office throush VO (CISCO 1 LEREX),

Heard. File perused.
Perusal of the file reveals that matter is at the stage of PE,

Put up on 11.12.2020 for PE in view of the above mentioned office orde
the Hon’ble High Court of Delhi,

r isgucd by
(Babita Puniya)
MM-06, West Distriet

Tis Hazar Court, Delhi
J9.08.2020
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Rajiv Arora vy, Ashwani Kapowr

Farbier all the mattery were ailjnurned en bloc pursoant fo the @orevmian
passed by the Hon'ble Tigh € anet of Delli From thims 1o tisne smid La b &
Sow, vwds ofliwer arder nn 26 011 0 wtee] WIHT 2000 Irretrwit o camems
Bave beem directed 1o tahe upe all the vcases Bisted before Thasn 1k psagd
Videeconterencing erevpl the cases wherein exbdenie v tis e recordisd

IV 0% 2020
Prewent Al Jatinder -“ﬂﬂhb“kl, leamed counsel Tor g cnniplainant Usowg® % 3

SI Amir, PS Han Nagar through VO

It is stated ty the leamed counsel for the complainant that he could it corss 1 e
10 due to lock down

Heard File perused

Pat o on 11 122020 for arpuments on the application filed under
i A
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Status report, of any, be also filed before the next date of hear
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liem Mo, 1)

Stare s, Pl Singh et

Earlier all the matters were adjourncd en-bloe purswant 1o the directions
passed by the Hon'ble High Court of Delli from time to thime amil lock-down
Now, vide office order no. 26/DHC2020 dated 30072020, District Courts
have been directed to tuke up all the eases listed before them through
videovonlerencing except the cases wherein evidence is to be recorded
19.08.2020

Present; Leamed APP for the State through V/IC
None for the accused persons
Shri Kushal Dahiya, lenmed legal aid counsel through V/(

Court i convened from residence office throueh V0O (CISCO RN

Heard. File perused,
Perusal of the file reveals that proceedings under section 82 Cr.P.C., huve alreads
been initiated against the accused persons.
Put up on [1.12.2020 for purpose fixed/further proceedings/recording the
statement of process server. \
(Babita \-‘uni} a)
MDM-06, West District
Tis Hazari Court. Delhi
19.08.2020
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lem No o 16

State v, R Gopal

Farlier all the matlers were m'limnm'qt cn-hloe pursnant (v the thrections

passed by thie Hon'hie High Conret of Delli from time to e amid tock dimwn,
Now, vide office order n, 26/DHC2020 duted 072020, Distnact Courds
have heen directed (o take up all the cises listed before them  through
videoconferencing except the eases whercin evidence s o he recorded.

19.08.2020
Present: Leamed APP for the State through V/C
None for accused
Shri Kushal Dahive, Yearned legal aid counsel throuph V/C

Court is convened from residence office through V/C (CISCO WEBLN).

Heard. File perused.

Perusal of the file revenls that matter is at the stage of P'E

Pat upoon 11.12.2020 for PE in view of the above mentioned oltice order issuted by
the Hon'ble High Court of Delhi.

(Babita Puniva)
MM-D6G, West Daistnet
I'is Hazart Court, Delhi
19.08.2020
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Jtem No. ITH

I Sa 132010

!li':_\_ I.J'FI"J ',Ip:i.jl'

Earlier all the matters were adjourned en-hloc pursuwant o the directions
passed by the Hon'ble High Court of Delhi from thme to B amid luck-down
Now, vide officer order no. 26/DHC/2020 dated 3072000, Disrocr ©ourb
have been directed to take up all the cases listed hoefore them through
videoconferencing except the cases wherein evidence 1o to he recorded.

19.08.2020
Present: Learned APP for the State through V/C
Shri Kushal Dahiya, leamed legal aid counsel throuph VI
None for the accused
Court is convened from residence office through V/C (CISCO N LN )

File perused. Perusal of the file reveals that matter is at the stage ol prosccution
evidence.

Put up on 11.12.2020 for PE in view of the office order 1ssued by the Hon'ble
Court of Delhi.

1
(Babits Punrvn)
MM-06, West District
Tis Hazar Cournt, Delh
19.08.2020
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[tem No. 12

Earlier all the matters were adjourned en-bloc pursuant to the dircenons

passed by the Hon’ble High Court of Dellii from time to time amid Tock-down
Now, vide office order no. 26/DIC2020 dated 30.07.2020, District Courts
have been directed to take up all the cases listed before them through
videoconferencing except the cases wherein evidence is to be recordedd.

19.08.2020
Present: Learned APP for the State through V/C
None for the accused persons
Shri Kushal Dahiya, learned lepal aid counsel through V/C

Conrt is convened from residence office throuph V/C (CISCO WEBEN ).

Heard. File perused,

Perusal of the file reveals that matter is at the stage of recording the prosecution
evidence. Hence, the matter stands adjourned in view of the office order issued by
the Hon’ble High Court of Delhi. p

(!l
Putup on 11.12.2020 for PE, U3

(Babita Puniva)
MM-06, West Distriet
Tis Hazart Court. Delhi
19.08.2020
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Farhier all the matters were adjonened en-bloc pursaant fo fhe directions
passed by the Hon'ble High Conetof Delli from tane To fiime armid lock-down
Now. vide officer order na, 20/DIC2020 dated W07 2020, [hestrict € omrts
have been directed to take up ol the cases listed before then thraungh
videoconferencing except the cases wherein evidence is to he recorded

1908 2000

Present: None for the complainant (stated to be in JO in some ather case)

File perused. Perusal of the file reveals that matter was fisted for orden on the

naintainability, however, the file was oot put up betore the under

-
-
e

-

VIV NRE
Remder ond Allmad of the court. Therelore, they bhath are directed to file

explanation i ths regard on the next date of heanng,

Jail superintendent 1s also directed to produce the complainant through V/C on the
neat date ol heanng,

Court notice be also issued 1o the learned counsel for the complainant

Put up on 27.08,2020 for purpose lixed. ! l

(Babits Puniva)
MM-06, West District
Tis Hazan Court, Delhi
19082020
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ltem No |4

'K,
'™ v o

Farlier all the matters were adjourncd en-bloc pursiwant to the directions
prassed by the Hon'ble High Court of Delli from time 1o time amad tock down
New, vide office order no. 2600002020 dated VL0 2020, Distrief € ourts
hase been directed to take up all the cases binted before them theough
videsconferencing except the caves wherein evidence is 1o be recorded

1908 2020
Present Lcamed APP for the State through V/C
wone for accused and complatnant/injured
Shri Kushal Dahiva. learned legal aid counse! through V/C

Court is convened from residence office through 1 7C(CISCO WEBEX).

Heard File perused.
Perusal of the file reveals that matter has been senled between the parties

Put up on 11.12.2020 for further proceedings.

Coun notice be 1ssued to both the parties for next date of hearing. IJ ,

(Babita Puniva)
MM-06, West Distniet
Tis Hazan Count, Delhi
1908 2020
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Item No. 1Y
CC No. KS12017

Earlier all the matters were adjourned cn-bloc pursuant o the I!:.m.!'. ne
passed by the Hon'ble High Court of Delhi from time o frme amid fock down
Now, vide officer order no. 26/DHC /2020 dated 30T 202 Ihstrct § ourty
have been directed to take up all the cases Inted belore thes throg 4
videoconferencing except the eases wherein cvidence i fo beres urded

19.08.2020
Present: None for the complainant

File perused. Perusal of the file reveals that matter was listed for ar
point of summoning: however, none has joined the proceedings on I ol 1

complainant, However, in the interest of justice, no adverse is being pa
against the complainant.

Put up on 11.12.2020 for purpose fixed. !

(Babiis F".,:.._‘- i)
MM-06, Wear Ihistncs
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ltem No, 9

State vs. Pradecp Kumar & Ans

Earlicr all the matters were adjourned co-Woc pursuant to the directions
passed by the Hon'ble High Court of Delhi from time to time amid lock-dow n
Now, vide office order no, 200DHC72020 dated W.07.2020, istrict ¢ ourts
have been directed W take up all the cases listed before them throweh
\ idructml':'n'nrinu cxcept the ciases wherein ey idence is to be recarded.,

19.08.2020
Present: Learned APP for the State through V/C
None for accused /v, feep
Shri Vishnu Kumar. learned counsel for the accused Lalir
Shri Kushal Dahiva, leamed legal aid counsel through V/C

Court is convened from residence office throush V/C (CISCO WEREX).

Heard. File perused.

Perusal of the file reveals that none has been appearing on behalfl of gecused
Pradeep since long, however, in the interest of justice, no adverse order is being
passed against him.

Put up on 11.12.2020 for purpose fixed/further proceedings,

(Babita Puniva)

MM-06, West District

Tis Hazari Court, Delh

19.08.2020
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Farlier

passed by the
SNow, vide officer order nuo. 26/ DHC2020 dated
have been directed to tahe up all the cases histed belors

videoconferencing except the cases wherein ¢

ltem MNo. 8

State vs. Krishan Rai

tir Bl directions

all the matters were adjourned en-bloc purswant

Hon'ble High Court of Dellii from time to fime amitd lock-down,
L7200, st ¢ Tt

them through

vidlenee s to be recorded.

19.08.2020

Present:

on bail)

Leamed AP for the State through V/C
Shri Kushal Dahiva, learned legal aid counsel through VA

-
ICCUsSCOL |

None for the accused (as per the report of Jail Superintended, &

Court is convened from residence office through V/C (CISCO WEBEN).

Heard. File perused.

Let summons be issued to the accused with notice to his surety for neat date of

hearing.

L

Put up on 11.12.2020 for further proceedings.

(Babita Puniya)
MM-06, West District
Tis Hazan Court, Delhy
19082020
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Item No. 5

« thirections

Earlier all the matters were adjourned en-hloe pursuant to the
passed by the Hon'ble High Court of Delhi from time to time amid lock-down
Now, vide officer order no. 26/DHC/2020 dated 3000720200 District Courts
have been directed to take up all the cases listed before thom through
videoconfereneing except the cases wherein evidence is to be recorded

19.08.2020

Present: Shri Ajay Goval, learned counsel for the complainant through VA

Court is convened throueh V/C (CISCO WEBLEXN) from residence aoffice

lll-.I

il

He seeks adjourned on the ground that he could not obtain instructions from

chient due to lock-down.

Heard. Allowed.
ection 13643)

Put up on 11.12.2020 for arguments on the application filed under
F

CriC,
(Babita Puniya)

MM-06, West District
THC, Delhi, 19.08.2020
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State vs. Rukesh fa Alonu

r all the matters were adjonrned en-Blone poraasnt 1o {he i
“lﬂh Court of Pacth Freirm thrnd fas Tierid TLILR
/DI 2020 duted W7

listetd heleare ihvi

Earlie
passed by the Hon ble
Now. vide officer arder no. 20
have been directed to take up all the cases
videoconferencing cxcept the cases wherein o3 ilence v

in, st

i Ihr el |

i) he FEe ciriled

19.08.2020

Present: Learmed APP for the State throuph VI
Shri Kushal Dalnya, learned remand ndvie

None for the accused

ate thirovuph Vi

Court is convened through V/C (CISCO WEBLEX) from residence officre

heen apgreatinig o Virk

File perused. Perusal of the file reveals that none has

the accused since long; however, today no adverse order is heing pi

him.

Let court notice be issued to his surety and counsel for next date of hearing

22020 for further proccedings.
(PBabitn Puniyin)

?‘-‘1‘11 {ifl_ 1-|I-'.f sl | histrict
THC, Delln, 19.0¥ 2020
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Freame Ne,

State vs. Rulyul etc

Earlier all the matters were adjourned en-bloc pursuant to the directions

passed by the Hon"ble High Court of Delhi from time to fime amnd fock-dosn.
Now, vide office order no. 26/DHC2020 dated 30072020, District Courlds
have been directed to take up all the cases listed before them through
videoconferencing except the eases wherein evidence is to he recorded,
19.08.2020

Present: Leamed APP for the State through V/C

Shri Kushal Dahiya, leamned legal aid counsel through V/C

None for the accused

Court is convened from residence office throuph V/C (CISCO WEBIN).

Heard. File perused.
Perusal of the file reveals that matter is at the stage of prosecution evidence,
however, none has been appearing on behalf of the accused. In the interest of
justice, no adverse order is being passed against him.

[

Put up on 11.12.2020 for PE/further proceedings. l

(Babita Puniya)
MM-06, West District
Tis Hazari Court, Delhi
19.08.2020
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Item No. 7

directions

Earlier all the matters were adjourned en-bloe pursuant to the d
passed by the Hon ble High Couwrt of Delli from time to trion amd loch-d

Now, vide oflicer order no. 2600000C /2020 dated T 2020, [Thstrct € onris
up all the cases listed befory them through

o

have been directed 1o take
videoconferencing except the cases wherein evidence is to be recorded
19.08.2020

Present: Learned APP for the State through V/C

Shiri Kushal Deahiya, leamed legal aid counsel through VA

wrintendent, accu

None tor the necused (as per the report of Jail Supt
on bail)

Court iy convened from residence office throuph V/C(CISCO WEBEX).

Heard. File perused.
1| stolen

Let court notice be issued to the accused and the complamnant/owner
property for the next date of hearing to explore the possibility of scttlement

. 11 any

Put up on 01.09.2020 before pre lok-Adalat.
|

10 10 also join the proceedings on the next date of hearing.
(Babita Pumiya)
:'bi:""i‘“f_'l West EJ:‘_‘?HI..'!,
Tis Hazan Court. Dells
1O 08 2020
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' J Al AW III.-‘-.

Farlier all the matters were adjonrned en-bloc purspant to the dire<tions

passed by the Thon'ble High Court of Dethi from time to time i fo k-
SNow, silde officer order no. 267D 22020 duted WLOT. 2020, Ihstrier € ouris
have been directed to take up all the cases histed hefore them through
videoconferencing except the enses wherein evidence is to be recorded.

(Jow i

1908 2020

Present’ None for the complainant (stated to be i JO in some other case)

prders on the

File perused. Perusal of the file reveals that matter was histed lof

the yndersened Y

poit ot summoning. however, the file was not put up bt
the Reader and Allmad of the court during lock-down. Fheretore, they
directed 1o file explanation in this repard on the next date ot heanng

o the

Jail superintendent is also directed to produce the complainant through Vo

|

next dote of hearing.

Court notice be also issued to the learned counsel for the complainant.

Put up on 27.08.2020 for purpose fixed.
(Babita Pumya)
MM-06, West District
Tis Hazan Court, Delhy
19.08.2020
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